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bank could not accede to their request for out 
of turn transfer as a number of officers in 
Gauhati Circle have put in similar request and 
the bank is having an acute shortage of 
officers. 

Non-withdrawal of    Abeyance orders 
against Arms involved in Import of animal 

Tallow 

1135. SHRI VISHVAJIT PRTPHVUIT 
SINGH: Will the Minister of COM 
MERCE be pleased to state: _ 

(a) whether it is a fact abeyance 
orders in respect of 193 firms prima 
facie involved in unauthorised import 
of animal tallow have not been with 
drawn; and 

(b) if so, what are the reasons there 
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI NIHAR 
RANJAN LASKAR): (a) Pending 
investigation into agitation of unauthorised 
imports of Beef Tallow and or misutilisation 
thereof etc., 193 firms were placed under 
abeyance under six different circulars issued 
on different dates. On completion of in-
vestigations against the two firms they have 
been debarred from importing materials 
receiving import licences, allotment of 
imported materials, for specified periods. 
Accordingly, in the case of one firm the 
Extension Abeyance Order has been modified 
to the extent that investigation regarding un-
authorised import of Beef Tallow has been 
finalised and in the second case a circular has 
been issued deleting their names from the 
relevant abeyance circular. 

(b) Out of the remaining 191 firms about 
110 firms are covered by interim injunction 
Orders passed by the High Courts in Civil 
Writ Petitions filed by the aggrieved parties. 
As regards the remaining firms pending 
investiga-fons and finalisation of the 
proceedings already initiated it would not be 
in the public interest to withdraw the 
abeyance. 

Export of silver 

1136. SHRI VISHVAJIT PRITHVUIT 
SINGH: Will the Minister of  
be pleased to state: 

(a) whether it is a fact that bullion. . traders 
have requested the Central Government to 
reconsider the total ban imposed on export of 
silver, in view of the widely prevalent 
smuggling of the metal; and 

(b) if so, what is Government's reaction 
thereto,? 

THE     MINISTER     OF     FINANCE 
(SHRI  PRANAB  KUMAR   MUKHER-^ 
JEE):  (a)  and  (b) No, such proposal is under 
consideration of the Government. 
Import of Gold by State Bank of India 

1137. SHRI VISHVAJIT PRlTHvUlT 
SINGH: Will the Minister of FINANCE 
be pleased to state whether there is 
any proposal under consideration by 
the State Bank of India to import gold 
bars to sell to exporters against im 
ports licences to avoid international 
price fluctuations in gold? 

THE MINISTER OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) : The 
Hon'ble Member is presumably referring to 
the new Scheme on Gold Jewellery Export 
Promotion and Replenishment, announced by 
the Government on 12th April. 1984. The 
scheme has been incorporated in the Import 
and Export Policy 1984-85 at Appendix 22— 
Annexure III—Vol. I. 

It enables the State Bank of India to 
replenish, to exporters of gold jewellery, the 
gold content of jewellery exported. To 
undertake such replenishment, the State Bank 
of India has been permitted  to import gold. 

Subsidy scheme for the sliding clubs 

1138. SHRI VISHWA BANDHU 
GUPTA: Will the Minister of TOUR 
ISM AND CIVIL AVIATION be pleas 
ed to state: 

(a) whether it is a fact that the subsidy 
scheme for the Gliding Clubs was revised in 
August, 1982 and the charges from trainees 
were increased from Rs. 4/- to RS. 12 (twelve) 
per launch; 
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(b) if so, whether gliding in India is 
considered a sport for the rich only and not 
for the students and the common man; and 

(c) whether the Government propose to 
reduce the flight charges to Rs. 5/-per launch 
to bring it within the reach of the common 
man? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN): (a) Yes, Sir. 

(b) No, Sir. 

(c) A proposal to, reduce the charges is 
under consideration.  

Development    of places of    historical 
importance in Uttar Pradesh 

1139. SHRI RAM CHANDRA 
VIKAL: Will the Minister of TOU 
RISM AND CIVIL AVIATION be 
pleased to state: 

(a) the steps taken by the Central 
Government to make the ancient and 
historical places in Uttar Pradesh attractive 
for tourists; 

(b) whether Government are aware that 
the tourist centres in the State are not being 
properly maintained; and 

(c) whether Central Government pro 
pose to prepare a coordinated project 
with the State Government for the pro 
per maintenance of places of tourists 
interest in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN): (a) In order to make the ancient and 
historical places in Uttar Pradesh attractive 
fox tourists, the Department of Tourism has 
prepared Master Plans (land-use plans) for 
Fatehpur Sikri, Kushinagar & Sravasti, 
Piprahwa, Sarnath and Braj Bhoomi 
Parikrama. These plans would be 
implemented so as to ensure that the 
surrounaings of these places are not spoiled 
by unplanned  and unregulat- 

ed  growth  and     to  develop  requisite 
facilities at these places. 

During the 6th Five Year Plan, the 
Department of Tourism has taken-up 
proposes to take-up the following schemes:— 

(i) Development/construction of Tourist 
Complex  at Fatehpur Sikri. 

(ii) Land scaping & construction of 
cafeterias at Kushinagar & Sravasti. 

(iii) Development/improvement of 
varanasi Ghats and its environment. 

(iv) Braj Bhoomi Environmental 
Development Plan. 

(v) Construction of Youth Hostel at 
Agra. 

(vi) Flood lighting at Sikandra & Red 
Fort Agra and Residency at Lucknow. 

(b) The Archaeological Survey of India is 
paying due attention to the proper 
preservation of Centrally protected 
monuments/sites and repairs are carried out 
from time to time pending upon the 
requirements and urgency of individual 
monuments/sites within the available 
financial resources. 

(c) In order to develop/maintain places to 
tourist interest in the State, the Department of 
Tourism in consultation with the State 
Government have identified 3 travel circuits 
comprising 25 centres in the State of Uttar 
Pradesh for the development of tourist 
infrastructural facilities through the combined 
resources of the Centre, State and the Private 
Sectors 

In addition, India Tourism Development 
Corporation have also, the following 
facilities— 

(i)  Hotel at Varanasi. 

(ii) Travellers Lodge at Kushinagar. 

(iii) Taj Restaurant at Agra and Kosi. 

(iv) Transport Unit at Agra and 
Varanasi. 


